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SHRI SATYASADHAN CHAKRA-
BORTY : About time and all that we never
agreed, I asked you specifically. You should
say that this is the recommondation of the
Speaker and not of BAC,

MR. SPEAKER ¢ No, no.
9 O FT AT A &I, 4T AI9HY
whHaag

This is very wrong on the part of the
Professor. It is the whole BAC that setteles
the time. About sitting on the 18th you said
‘No’. Then we said, let it be 25th, So we
putit... ... This is very wrong,

[ ]

MR, SPEAKER : Now the question is :

*That this House do agree with the
Sixty-sixth Report of the Business Advisory
Committee presented to the House on the
17th August, 1984

(The motion was adopted.)

TAXATION LAWS (AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S. M,
KRISHNA) : On behalf ofShri Pranab
Kumar Mukherjee, 1 beg to move for leave
to introduce a Bill further to amend the
Income-tax Act, 1961, the Wealth-tax Act,
1957, the Gift-tax Act, 1958, the Companies
(Profits) Surtax Act, 1964, the Compulsory
Deposit Scheme (Incom-tax Payers) Act,
1974 and the Interest-tax Act, 1974."

MR. SPEAKER : The question is :

“That leave be granted to introduce a
Bill further to amend the Income-tax Act,
1961, the Wealth-tax Act, 1957, the Gifi-tax
Act. 1958, the Companies (Profits) Surtax
Act, 1964, the Complusory Deposit Scheme
(Income-tax Payers) Act, 1974 and the
Interest-tax Act, 1974."

The motion was adopted,

*Published in the Gazette of India Pt-1I
Section 2 dated 21.8.84.

**Iniroduced with the recommendation of
the Provident.

SHRI S. k1. KRISHNA : **Introduce the
Bill.

MR. SPEAKER : Prof, Madhu Danda-
vate—next item

SHRI SATYASADHAN CHAKRA-
BORTY : Before he starts spcaking, I
demand that the Prime Minister should be
present here,

MR, SPEAKER : You connot force it,
DR, SUBRAMANIAM SWAMY : She

should be present all the more as she repre-
sents a constituency in Andhra Pradesh.

MATTERS UNDER 377

(i) Need to grant permission for Sonet-
Lumire at Konark.

MR, SPEAKER : Now we take up matters
under 377. Shrimati Patnaik. (/nterruptions)

Why waste the time unnecessarily ? It
will take only IS minutes or so. Let her
complete.

SHRI SATYASADHAN CHAKR-A
BORTY : The Prime Minister must be
present.

MR, SPEAKER : 1 cannot force.

Shrimati Patnaik.

SHRIMATI JAYANTI PATNAIK
(Cuttack) : At present, the Sun temple of
Konark is lighted from four corners. The
Government of Orissa have proposed to the
Archaelogical Survey of India for granting
permission to have Son-et Lumiere at Konark.
Permission is being refused primarily on the
ground that it was a temple., In a clarifica-
tion to the Archaelogical Survey of India,
State Government have maintained that King
Narasingh Dev had built this temple not
only for the worship of Sun God but also
as a memorial heralding his victory from
North to South, Konark is not a living
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temple any more. Io fact installation of
sound and light will have a binding effect on
the visitors to stay at Konark, which  will
increase its acceptability. Such a system has
also been allowed in  certain other places in
the country It would, thecefore, be in the
larger interest of the conservation of the
temple, increasing its acceptability und pro-
motion of tourism if permission is accorded
for instatlation of Son-et- Lumiere.

As such. | request the concerned Minister
to passs immediate direction to the Director
of Archaelogical Survey of India to grant per-
mission for the installation of Son-2t-Lumicre
at Konark,

SHR1 SONTOSH MOHAN DEYV :
What aboot the Member’s 1esignation,?

wey AERT : H9 ¥fsA, w7 aF
AT qrw FTAE g Arar wrf feArza
&Y FTATY 1 1t bas to be prescribed form
and that has to be given to me

{Irterruptions)
Shri Harish Rawat :

(i) Need to take steps for the removal
of unemployment among cducated youth,

oS gim TAA (AAAIET) ;. HAsAW
o1, wraT & fanfaa ggml & sacawy
wgt wfofers oo 7T A1) W7 FHear
agagzar faafrr gi g adi foenr &
9917 & {qig gy fafgs Qe §1
VAT FIIeT F£TAIT AT FT 9% g
afa feq faszan yar a1 13gr § 1 A
® &7 & weEq fufgy ANAFaa & w9
# It g7 WA gurdr & wfa
JEATAAT AT AIFIW 937 Y W@ &1 3T
feqfa q7 fagaw §a7 Gradf AAar &1
SegT Aeq AT wifgd 1 AU qHIA §
f& :

. g€ exa & arg & foar daw
37 fagrfam) «1 Sqaew g foa®
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q{rar seaiw <o whama ¥ sfgs
T .
2. &FRTA €T FAAT F1 AL A

yrf. & &7 § ¥q7 ¥ ag q14-
atfaT frar & s =Tige

3.3fqn gediegegam & fomr wiear

© AYamAY & AYEd ar sugHmE
# qua gF FAIqa war fzar
s wrfgm

4 TF) A @AAAM NAAT ¥ Aga
fear midr % gouggds =m
IqAN FUYA FT IIEA GIAT
arfge 1 7z ®@ F3ITA fafga
TN AR AT ¥ TEAwq
&t ¥wrfaa w1®% 1 qur fwgr o
qawIr ¥

5. aq grdyor gt & Siewifga
F74 W QS JIAAT ATA
F[ifge

6. ‘0% qfrarr ox Qamv’  ug
w1 fasagidr gid wfgo

(1ii) Necd to foMil the demands of R -
garh, Guna, Vidisha and Shajapur districts
of Madhya Pradesa regarding more railway
services

Dr. VASNAT KUMAR PANDIT (Rajgarh) :
The District of Rajgath in M.P. State is a
backward and underdeveloped area, It
has been cought in a vicious circle viz., no
major industrial units are prepared to come
here since that infrasiructural base is not
there, while the infrastructure is not being
built up because there is no Industrial base.
Although the district has all the potential
in addition to the special attractive financial
aid by the 'Government, the districts of
Rajgarh lacks grossly, in rail trapsportation
facility, sabarmati Express, ‘a semi-fast
Train which has just started running on the
Guna-Maksi line touches only the frienge



